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NOTES OF THE REGISTRY 
	 ORDERS OF THE TRIBUNAL 

to resolve the matter outside the COULt -40 - 

Mr-RaY,learned Asc f
or the Railways has been 

instructed to exercise his good offices to 

resolve the grievance of the poor applicant 
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Heard Mr. Banamali Sahoo, Learned 

Counsel for the Applicant and Mr. S. 	Roy, 

L(-arned Counsel for -the Failways. 
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hoth the sides that the grievances of the 

A ~pplicant, as raised in this Original 

APplication, has already been resolved and the 

Re~--'pol',derlt 's 	have 	saiic,-ioiied 	arl 	FIMOI-Irit. 	(-) f 

PLs.1075/- 	i r) 	favour 	of 	the 	App'l ~car!t 	h:" 

granting necessary leave to the Applicant. (A 

copy of the order dated 26.07.2002j which has, 

been produced by the Counsel for J-11f, 
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ORDERS OF THE TRIBUNAL 

3. In the afforesaid premises no 

Eli 1 - 1-her 'rievances of the Applicant are there 

to be redressed in this Original Application 

and, therefore, this Original Application is 

(I !.,-~posed of wi thout imposing any cest. 
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